635 Bills Introduced

Dr. P. Vallal Peruman.

PUBLIC INTEREST LITIGATION BILL*
15.31 hrs ‘
[English}

DR. P. VALLAL PERUMAN ( Chidam-
baram): Sir, | beg to move for leave to
introduce a Bill to provide for recognition of
public intetest litigations and for matters
connected therewith.

_ MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduce a
Bill to provide for recognition of public
interest litigations and for matters con-
nected therewith. *

The motion was adopted.

DR. P. VALLAL PERUMAN: Sir, | intro-
duce the Bill.

SCHEDULED CASTES AND SCHEDULED

TRIBES (RECOGNITION OF WELFARE

ASSOCIATION) BILL"
159y (hrs
[English)

DR. P. VALLAL PERUMAN: (Chidam-
baram) Sir, | beg to move for leave to intro-
duce a Bill to provide for recognition of all

.Scheduled Castes and Scheduled Tribes
welfare associations and to provide facilities
to them.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to Introduce a

Bill to provide for recognition of all

Scheduled Castes and Scheduled

Tribes welfare associations and to pro-

vide facilities to them.”

The motion was adopted.
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DR. P. VALLAL PERUMAN: Sir, | intro-
duce the Bill.

15.32 hrs
CONSTITUTION (AMENDMENT BILL*
(Insertion of new article 16A)
[English)
SHRISUDHIRGIRI (Contain): Sir, Ibeg

to movefor leave tointroduce a Bill further to
amend the Constitution of India.

MR. CEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduca a
Bill further to amend the Constitution of
India. *

The motion was adopted.
SHRI SUDHIRGIRI: Sk, lintroduce the
Bill.
'- EMPLOYMENT BILL"
1532 - hrs
|English;

SHRI ANADI CHARAN DAS (Jajpur):
Sir, Ibeg to move for leave tointroduce a Bill _
to provide for employment to all adult citi-
zens by engaging them in nation building _
activities and to provid 3 for their welfare.

MR. DEPUTY-SPEAKER: The ques-
tion is:

* That leave be granted to introduce a

Bill to provide for employment to all
adultcitizens by engaging hem in nation

building activities -and to provide for
their welfare.”

The motion was adopted.
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